
OA ( Def) 189/06 __ _ 
Sadu! Singh Bhati Vs. Union' of India and Others. 

Date of Order 
11/9/2.006 

Mr. Kuldeep ~·lathur, counsel for the applicant. 

The O.A. is in defect. The learned counsel for the applicant 

submits that certain subsequent deveiopments have ta·ken ··place and 

it has been instructed to withdraw this O.A. but with permission to file 
. ·, 

.a :freshCone.·The. prayer i.s.accepted' and a·pplicant .. is permitted to 

withdraw this O.A. with liberty to file a fresh Q.A./ ifbe is,so~ advised. 
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The Registry need not register this ca.se. 
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